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4  Housing Schemes
S. Small Savings loans

6 Loans for purchase of
fertihizers

7  Rehabilitation loans

Loans for clearance of
overdrafts

Proposal to Farmark Additional Funds
to Kerala for Develop-
ment of Toarism

3803 SHRIMATI BHARGAVI THA-
NKAPPAN Will the Mimster of
TOURISM AND CIVIL AVIATION be
pleased to state

(a) whether Government propose to
earmark additional funds for Kerala
Go ¢ 1ment for development of tourism 1n
the ¢ ate , and

(b) if so, the extent thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) (a) and (b) Plan schemes are
executed either 11 the Central or State
Scutor, and hence the question of 1elease of
additional funds to the State Goveinment
does not aiise  However, m the Cential
Sector the following schemes are beng
undertaken 1n Kerala

(1) & breach resort 1s being developed
at Kovalam A piovision of Rs 86 58 lakhs
has been made by the Government for the
first phase of this development In addition,
the India Tourism Development Corporation
has provided a sum of Rs 135 [lakhs for
the construction of a 100-room hotel and
40 cottages at this beach resort  Woik on
the project 1s m progress

(i) a sanction amounting to Re¢ 225
Jakhs has beer issued for the const uction
of a youth hostel at Tiivandrum,

(m) proviston has been made v the
Plan for the purchase of o motor launches
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25 1o 30 years 5-1/2

10 years 5-1/4

6 months 3.3/4

Upto 20 sears 5.1/2
4-1/2 upto

Upto 5 years 4-1/2 upto
4 for year,

4-3/4 for S years

at a cost of Rs 2 Lakls for the Periyar
Wild Life Sanctuary,

12 his.

CALLING ATTINTION TO MATTER
Or UKGENDI PURBLIC IMPOR-
TANCI

RFPORITD ACI1ION AGAINST INDIAN
DELIGAIIO Y To THF FCC AND
INDIAN NATIONALS 1N SOUTH
\IETNAM

SHR!' INDRANT CUPFA (Alpore)
1 call the atterton of the Minister of
External Affurs to  the following matter of
uigent publ ¢ mmpottanc > and request that
he may 111ke a stitenwent thercon

“The rerotte ! news 1bout the Soutn
Victnani Nauonal As.emhlv’s Forern
Redations Comnnttee askig the South
Vietnamese Covainmert to unmediately
expel the Induan deleeation to the Inter-
natic nal Control ¢ cmnvssion and al-o to
use the Jaw 1n a severe but ‘ust’ fashien
tewdrds Indian natiorals *

THF MINISTER OF FXTIRNAI
ATEFAIRS  (SHRI SWARAN SINGH)
Mr Sreaker Sir, Government have seen
press repoits repard ng the suggestion of
the Jarapn Rela ions Committee of the
Na' onal Avseml v of Scuth Vietnam to
tale ce tain anti Indian  measures both
aga 1+t the Indian mumbers of the 1CC
and 1e¢ Indian nationals in South Vietngm
o rament 18 enquiring from 1ts Consulate
General and the Chairman of the 1CSC m
Saigon about the matter and are awaiting
then 1eport The Consul General of the
Republic of Victnam was celled by the
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External Affairs Ministry. He reaorted
that he had no authzntic informition oa
the point but that he would ascertain the
position from Saigon and let us konw.

The Government of South Victnam
claim that they sunport and rtespect the
International Commission. The Commiussion
is a composite body and any action against
any one of the componeint m:mbers of the
Commission would be tantamount to action
against the Commission as a whole. The
Goverament of the Republic of Vietnam
have already re-validated the visas of all
the members of the Commission, including
the Indian Delegation, for a period of six
months starting Avpril 1,1972.  There s
absolutely no justification to  discrimimate
agawast the Indian Delegation to the ICSC
by expulsion or otherwise.

As regards the Indian nationals 1n South
Vietnam, the Government of the Republic
of Vietnam had, through their note of
January 21, 1972, clearly assured us that
they had issued strict instructions (o the
appopriate authorities 1o take adequate
measures (o protect the Iife and property of
the Indian community throughout the
Republic of Vietnam.

The Government of India expect that
the South Victnamese Government will
abide by all these assurances and not allow
any prejudical or hostile action to under-
mine the friendly rclations between the
Indian and the South Vietnamese people or
to injure the legitimate rnights of the Indian
community in South Vietnam.

SHRI INDRAJIT GUPTA : This is
not the first instance of such calculated anti-
Iadian campaign which has been gcing on
in South Vietnam for a good many years,
I believe it 100k on a new aqimension al the
time Madame Binh first visited this country
at the invitation of the Minister of Fxternal
Affairs., After that, from time to time, we
have been reading and  hearing about these
bostile demonstrations and various kinds of
thvewts. All manner of humiliations and
insults are hurled against the Indian dele-
gation in thc ICSC and a sort of general
anti-Indian campaign goes on. 1 suppose
in the last few days because the Govern-
ment decided, belatedly, to raise its rela-
tions with the Democratic Republic of
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Victnam to embassy status, this campaign
seems to be exceeding all its previous
bounds. The attempt seems to be
to put pressure on India to change its
policy in some respect or other. IT it
was really somcthing which was  being
done by the South Vietnam Government, 1t
would, 1 think, amount to nothing more
than an impertinence. And it should be
dismissed as mmpertinence alho.  But it is
obvious to anybodv, whether our Minister
1s willing to admut it publicly or not, that
this impertinence of the South Vietnamese
finds its inspiration in the Americans who
are the patrons and the supporters of this
government. Otherwine, 1 do not think
they would have the affronteiy o go on m
the way in which they are behaving,

Whether Sardar Swaran Singh likes it
or not, our country feels that our Govern-
ment s continuing to recognise the govern-
ment in Smigon which has in fact no credi-
bility whatsoever in that countrv. 1t neither
has any eflective ftertitonal control except
perhaps n one or two towns, nor does 1t
have any kind of popular support. 1t is
derending solely on the United States arms,
Nevertheless, we continue 1o recognise this
puppet becavse, according to our learned
Minister, 1t satisfies some sort of obscure
international norms  which a.e not clear to
any oidinary man,

This latest hullabloo which has started,
about expelling the Indian members of the
1CC and also  taking some sort of reprisals
agamst other [ndian nationals 1S a very
setious matter  But 1imagine that there
15 some method belund it, and the methoad
seems to be that not the South Vietnam but

their Ameiican  pattous are very much
interested to sce that the 1CC, whatever its
himited capatiliies may be.  even  that,

should be demolished, and the 1CC should
not he allowed to functron.  The reason s
that the United States, after all Mr. Nixon’s
clection gimmick about  withdrawing the
American troops from South Vietnam and
bringing the boys home, which was very
ropular in the Uniled States—this gimmick
has now been fully c¢xposed, They have
actually in psactice started the war all over
again. After returning from his talks in
Peking, whatever process of withdrawal by
phases had been carried oul previous  to
that, has been revetsed all over again.
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I want t0 know whether the Minster
agrees with this view 01 not  Itis only in
recent weeks that there has been a fresh
commitment and a total commitment, of
the United States, naval forces, the Seventh
Fleet and B 52 bombers, and even the
Umnits States ground troops 1 would remind
the Minister that on the 18th of Apnl m
Paris, Madam Bmh claimed—and I am
quoting

*The American giound forces were
engaged m the cutrent fighting 1n South
Vietnam The cited 1n a radio mnterview
the first battalion of the 196 light in-
fintiy regament hid moved to positions
near Hua and severa' units of the third
miune divisson had  retuined from
Okinawa aboatd the <eventh Fleet
vessels

It 1s not a secret any more  Only three
or four days aro, everv paper had carned
reports 1bout American combat troops
staging a sort of minlatwie mutiny on one
of the sectors and rcfusmg to catry out the
orders of their commanders S0 actually,
what 1v happening 1s thit M1 Nixon s elec-
tion stunt of withdrawing the troops and
bringing the boys home s bung reversed,
and the Amcrians are again themselves
commiting theun  amud torces to commit
aggresston  and 1tas for  this 1edason  that
they wint to hide this from the gase of
wotld ' Public opimion by tiving to demo-
hsh the International Contiol Commission,
and that 1s why these threats of expulsion
and so on aie now being maide

Today s newspapers have reported that
South Vietnamese troops are themselves now
beginming to desert  Today s Starcman has
a little bit of news which says that accord-
mg to a US adviser who was wounded, * the
communist forces captured the  district
capital of Hoa: An bccause the South
Vietnamese 1egulars and militia men refused
to fight militia forces guarding the town
neatly stacked their arms, changed to

c vihan clothes and joined the local porula-
tion

This 15 the kind of morale and fighting
¢ raivol e South Vietnamese There-
fore 1t has piobably  become mevitable
for the *‘Americans to commut their own

APRIL 21, 1972

Indian delegation to 1C C 164
m Vietnam etc (C A)

troops again to a fulifledged mulitary
operation, and this 1s what President Nixon
would like to hide And, therefore, they
are trying to divert the gaze of the world's
people, firstly by tinung this along with
sending “Apollo 16 up to the moon, and
secondly, by now trymg to starn a big
campaijgn against the 1CC which 1s an
attempt to turn it out from Saigon

There 1s no trouble on the moon It
1s rather a tragic wony that while to

Apollo 16 1s flymng on to the moon ona
scientific expedition to which 1 have no
objection, which in  fact | admire, at

that very moment B 52 bombers carry out
unprecedented destruchon on the town
and cities of North Viet - Nam Diplomacy
demands that a certain restraint should be
used 10 the language employed Neverthe-
Jess, the statemeut read out just now by
the hon Foreign Mimster 1s very much on
the defensyve

In the face of humilications and const-
ant 1nsults 1 think national self respect
demands that we tell the South Viet-
Namese a little more bluntly where they get
oft we should not go on stomaching this
kind ol impertinence and insults withont
some kind of former declaiation of our
intentions What do we propose to do ?
Suppose they do make conditions impos-
sible for the continued stay of the ICC in

Saigon, are we prepared to take some
action  mconsultation with the other
members, Canada and Poland? Have we

had any discussions with them ? In the
eventuality in which thev make conditions
impossible 1n Saigon for the 1C C to function,
n that case why should not the ICC shift
its HQ from there and go to Hano1 ?
There 1s nothing sacrosanct about Saigon ?
What 1s Government’s thinking on this
matter !} When will this fictitous recogni-
tion ofa Government whch enjoys no
support 1n its own country be given up and
we will recognise the Provisional Revolu-
tionary Government of South Viet-Nam ?
1 want to know whether urgent cousul-
tations have been held with Poland and
Canada who are our colleagues in the
ICC What 1s their line of thinking on ths
matter ?

In the news which appeared yesterday
3t 18 alledged that the Indian nationals have
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been accused of sabotaging the economy
of South Viet-Nam What is the Govern-
ment’s information on this point ? What
exactly do the South Viet - Namese want
to allege ? How many Indian nationals are
there at the momant in South Vist - Nam ?
What are the occupatious in which they
are engaged ? How s it at all conceivable,
as the South Viet-Namese allege, that they
can in any way contribute to the sabotage
of their econdmy? S»m: information
must have bzea receive ! fron oar crnalate
there; they must be keeping full records of
the facts. He should tell us about these
facts. In cas: the threat which has bzzn
made of taking saverc a1d just action to-
wards Indian nauonals 1s sought to be
carried out, how doss the Governm:at of
India propose to protect their interests ?

I should like to have a clearer posi-
tion from him on all these points. He has
not said very much in his original state-
ment, He should tell us wh:ther in th:
coming days the Saigon regime continuad
to behave like this the ICC is prepared or
not to shift the HQ fron aig» anig»,
if necessary to Hanoi. I should like the
Governmzat to remind even the Amzricans
that the day is not far off whzn the U. S,
itself will require the assistance of this same
ICC in order to arrange for the repatri-
ation of their own prisonars of war,
When that stage comes the
Americans will have to com: to thz ICC
if they want to get their men back for
whom demonstrations are being held in
s0 many towns of the United State itself.
It is better that they stop riding the high
horse and bzhave themselves. It is the duty
of the Government of India 1o mike this
clear in unmistakable terms instead of
being apologetice or defensive abyut it.

SHRI SWARAN SINGH : I shail ¢on-
fine myself to answasring the spzcific points
on which the hon. Msmber has  asked me
to give some information .

We have about 2,000 families of
persons of Indian origin there Mo_st of
them are engaged in trade and bn.smess,
and any allegation that they are inany
way acting against thc economic or ) nation-
al interests of South Viet Nam is totally
unfounded and has no basis.

in Vietnam (C. A.)

SHRL INDRAJIT GUPTA : Why did
you not say so in your statemant ?

SHRI SWARAN SINGH : It
necessary to say it.

is not

SHRI
necessity fy-us, but
the world.

INDRAIT GUPTA : It s not
it is neccssary for

SHRI SAWARN SINJH : These ans-
wers are pirt of the statemeni. [ should
leave so nsthung for quesiions by you also,

I have already said that it is the res-
ponsibility of the Governmeznt of South
Viet Nam to protect their persins and pro-
perty, and this is an assurancz that they
have given. We will can wae 1o press thein
to discharg: thair resporsibiity  adeytely.
We must hive this in mual tht the pomary
respomsibility  of wwving adequate protection
to the persons and property of non-na-
tionals functioning m any country, is that
of the host Government. We will continue
to impress upon them their responsibilities
and to discharge it squarely,

The next thing that was asked is that a
situation arises in which the ICC cannot
fuction 1n South Viet Nam, can there be an
alternative ? There can be an alternative
which can be decided upon only by
consultations with the Membors of
the 1ICC and also afier broadly keeping the
Co-Chairm:n informad of the d~velopments.
We are alrealdy in touch no. only wilh the
Canadian Government anl  the Polish
Government about this matier, but we are
also in touch with the two Co.Chairmen.
At the moment, the genecal approach of
the Members of the ICC appzars to be to
do everything possible to ensurc the fun-
ctioning of the ICC from Sonth Viet Nam
itself. But the posibilit of a variation of
this cannot be excluded. This can be
decided only iu consuitation with the other
Members of the ICC and also by keeping
the twa Co-Chairmen informed about the
situation.

Thase 1+ the twy points abyit which
specific 117y nuoy was sHi1hd, Tne rest
was his owa assassment of situition, and
1 do not want to make a counter statement
to give my assessment.
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SHRI INDRAJIT GUPTA: What
about recognition 7'
SHRI SWARAN SINGH : 1 have no

new news.

=t 7% fosic wat (Shar) : Ay
adrzg, fadw w1 o &7 o qFGEq § Iq
¥ Qar wwrar @ s 39 &Y 2@ qHET £
AT & FIX H w1E @@ FEAFQ A
fadfr gaczamm e g fa oy g @
faaaas & g1 1@r § s o fewd faal
¥ wig ¥ WA F arg g A T AW
foad adr sffg fasa S et ol #
faq favar w1 fagg gar gar 31 A1
& spqdisly [oiwor gl w1 JUTAR
Y ¥ A uw gy fardat 31 Sw
zfaer #Y faary & Tar na § s dam
#Y aFIT T4 g 5 ag a9 ww W
@ @ | v #1 fawm fow aot &
fqmaam & & T & N gadwT ¥ fog
@ & @ et § 577 w1 dgar fear
&, & q1o WY WA W I FoAg A
feafeqtea i@ ¥ ux swmamrey azey
g fzar a7 9 A%9sy § I@ AY W
faerar wvgar g | 99 § v g A fw
A QFT ¥ fedy wgrer &1 qI@W g ar
guwr 71 #1% faqidy AT I, @R
Tox ¥ & qg ousx v m f& 9gF G0
Fr %7 faar w1 | g9 nAee feafq &
gfaa &Y mify A F37 g G oawar
g A fegfr & @ fadw afafy
gru R figfamr s so & ane §
i war & 99 & yefg T fw awenr
®THAGEA G WAqe, AT gw IEHE
FQ§ fo drm A weee WA &
faal &Y T w4M, AfeT g7 o ®
wra A awar | Fegfeafa #Y qm gH
AT IF TN AT 6 ¥TW TeA qER |
food fedl @ wadwr w1 ok GaA W
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FUETT &7 wreg faedy ar gan ST @1
§ Lol o § e & arcfin faer
fadi & gra sradier § o yo garag W
FA AT ¥ oEwdF TEAT ) @ H
g € q1g gwdEr ¥ agardt ¥ &er
WH ar ¥ 17 wad #) ferdie o
srdf, 3. qw. . § YwaT o 5 doer
emdfggaisrvor &, g o9 ad @
TR Aaw § & audsr N ogww
T UM ) FEIT oF A Ay
T4 H e g€ &

%7 aray #1 sard Y g ® fadw
#Y & qeAr wgar § % 341 ag qer ¢
U &1 gL §F wredat #1 @7 wv@
£} ANfe DT AWOFT W gFER o A
Afgad @ Esm Hasa g ? afx
t O gw A I At Afq sfgorfaa <@ o
Gt foar & f5 gndsr & awd gy
U FqT TH wed ¥ gg @ N
§?

gau g gg g f v feafa &
zfaw fagzam § gee ey sym-
feat #Y, fomr &t geqr s+ fada w4y ¥
2000 afeard € aaars §, goa ¥ fou
WIHIT FA7 FFAATH FOM ! X gwwar g
fr O feafa & wa fs a9 Gum &
W A T Lt & fadw WAt #Y o
a § v af¥g $27 IR # Fifow
s wifge X go wrore AdE 9T
gg T gy |

SHRI SWARAN SINGH; We May have
our differences with the USA, but in all’
fairness to them, 1 should say, we have not
got any evidence that the present attitude of
the Government of South Vietnam is any

way created by any act of encouragement
by USA.

We have been in touch with the represen-
tative of the United States of America and
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we do not find any evidence, either in
Saigon or in Washington, about this suspi-
cion that might be in the minds of the hon.
Members.

The second part of the question is whe-
ther our policy to make efforts to improve
our relations with the United States of
America is a correct policy or not. I think
we should do everything to improve relations
with any country with whom the relations
may be strained. So, as an objective there
is nothing wrong in it, and we should try
to persue that policy, although this is a
field in which success will not be achieved
unless it is also reciprocated by the United
States of America. But we should never be
apologetic in our decision and attitude to
improve our relations with whom our
relations at present may be such which
requires improvement.

The third question that he has asked is
about the protection of Indian nationals in
South. Vietnam, It is easy to talk of
‘“effective steps”. I would like the hon.
Membe:r to spell out waat he exactly mzans
by ‘taking effective steps’’. The primary
responsibility of ensuring the protection of
the persons and property of both nationals
and non-nationals is squarely on the
shoulders of the government of that country.
From outside you can put moral pressure,
you can approach other couniries to create
conditions where this is ensured, but the
primary responsibility in thz international
community is upon the gdiveramnzat of that
country where thesz nona-natidails are.
This is one thing about which we should
be clear in our minds and w2 should coati-
nuously remind tha Goseramz2at of Soath
Vietnam about their responsibility in this
respect.

SHRI HARI KISHORE SINGH
(Pupri) : The story of Viatnam is a tragedy
of a tiny nation which is struggling for na-
tional freedom and dignity when it is domi-
nated by the mightiest military machine in
the world. The situation has been agara-
vated by the latest decesion of the U.S.
Administration to escalate the bom-
bing of Noth Veitnam with a view
to show their might against those who en-
courage this small nation and also with a
view to experiement their deadly defence
weapons over there. The ICC has so far
failed in its objective, and that is largely
because of the non-cooperation which it

in Vietnam etc. {C. A.)

received mostly from the Governm:nt of
United States. The American Administra-
tlon had hoped that afier the Geneva
Conference it would be possible for the
United States of America to step in where
France had left, and that did not materia-

lise.

This resolution of the Foriegn Rela-
tions Committee of the South Vietnam
National Assembly—I do not know how
far it is ‘national” Assembly ; 1t is allright
to expel the Indian delegation to the ICC
raises a very fundam:ntal question. Can
the Saigon Government arrogate to itself
the right to decide whether any of the three
couatries constituting the ICC is qualified
to be iis mamber because of its bilateral
relationship with the governinent of Saigon
or the government of United States of Ame-
ca or, for that maiter, any government in
the world? So far as ws are concerned,
the question arises as to how far we are
go'ng to accept this insult. Do the govern-
ment feel that by continuing in the ICC we
are going to achieve something substantial
and, if so, will the Minister of External
Affairs say that in categorical terms ?

Secondly, Sardar Sahib has mentioend
that the Governmert of India is in touch
with the Co-Chairmen of the Geneva
Conference in regard to the latest develop-
ments. I would like to know th:ir reac-
tion to the conditions in which our dele-
gation is placed in Vietnam ; whether the
Government proposes to convene a meeting
of the ICC itself, whether a meeting has
already been convened and, if it has not
been convenzd, whether it is going to be
convened or not.

Then, I was very astonished to hear
the reply of Sardar Sahib that he had no
evidence that the Saigon Government was
indulging in all such things towards our
delegation at the behest of the United
States Government. Does he expect that Mr.
Keating will come and tell him ? Sardar
Sahib we are instigating the Saigon
Government to insult your delegation and
your country.”? This is the most interest-
ing reply we have got in this House.

Is it a fact that the Government of
India has acquiesced in the Saigon Govern-
ment’s decision to impose restrictive visa
regulations for the member of our delega-
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tion ; if not, what steps had the Govern-
ment taken to restore the original arrange-
ments with regard to the visa for the num-
bers of the Indian delegation ?

Finally, I would repeat the gquestion
which the hon. Member, Shri Indrajit Gupta
had asked, namely, if in its wisdom the
Government decides to continue with the
ICC, in view of the recent developments
will it consider the possibility of shiftiag
the headquarters to Hanoi and, if so, what
are the possibilities in this regard ?

SHRI VASANT SATHE (Akola): On a
point of order, Sir. May I point at the person
in the gallery ? He is sitting with his kaee
on the rails. Is it in keeping with the
decorum of the House ? Can he put his
knee on the railing ?

SHRI' ATAL BIHARI VAJPAYEE
(Gwalior): Membezrs are expected not to
take notice of what is happeninzg in the
galleries. He is a new mzmnbz2r. Let him
learn this.

MR. SPEAKER: This is the first timz
that I have heard it. I have not seen it
being done before. Please do not do these
things. [t is rather sad.

SHRI SWARAN SINGH: Can any
useful purpose be served by continuing with
the ICC, I had occasion to explain the posi-
tion in the course of the debate the other
day. There is a consensus among the
parties concerned that every effort should
be made to continue the commission, even
though at the present mom=nt it may not
be discharging any function effectively. We
have been in touch with the mzmbers of
the Commission, the Governments and also
the co-Chairmen and their reactlon is also
the same, namely, that every effort should
made for the Commission to contiuue to
function and, if possible, from South Viet-
nam itself. There have been meeiings of
ICC also and informal mzetings of members
of the Intzrnational Control Commission,
all of whom are in Saigon.  This matter
has been reviewed from tims to time.

The hon. Member was very dramatic
when he said that I could not expsct the
United Staies Ambassador to comez and
tell me that US was interfering and instiga-
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ting -the South Vietnam Government to take
this attitude. I accept his analysis. I do
not expect the United States Ambassador
to come and tell me that they are taking
any action to encourage the Government of
South Vietnam. I would only say that the
hon. Member need not oversimplify our
sources of information and contact. When
I say something, he should not take it that
it is based only on what the Ambassador
comes and tells me. I have other sources
of ascertaining this. i

About visas, there was some trouble.
But, as I have already mentioned in:my
statement, the visas have been revalidated
for six months. The visas had been granted"
for specified periods even on earlier occa-
sions. There is no departure from the
original practice. Otherwise, they would
not have expired if they were granted per-
manently. Obviously, they have to go for
revalidation at the expiry of the period.
This is the general practice that has been
adopted and this is not somerhing which is
unknown to the countries concerned, :

About the shifting of headguarters to
Hanoi or to any other place, I would urge
that this is a matter abott which I have
already made an indication. To readily
agree to shift to Hanoi would be, more or
less, playing into the hands of the South
Vietnamese. We should be careful when
we make these suggestions. Some of the
things which appear to be obvious are not
aiways in'the best interest either o’f)thé,)
Commission or even consistent 1wit'h"'mf,h§
attitude that we have taken in this respécl.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): It is nothing new to us that the
Government of India has always been a
prisoner of indecision. They did the same
thing in the case of Algeria. When the
entire Afro-Asian countries, almost- all of
them, had taken a decision in favour: .of -
recognition of Algeria, we had been: trying
to look backwards and thatis why even
today the Alegerians have not forgiven
us. :

The last battles have bzen fought on the
soil of Vietnam. They are fully aware “of
the fact that the South Vietnam .Govern-
ment is nothing but ‘a U.S. Government;:
In fact, if you wuse the word “puppet?:
Government. it is not clear. It is a U.,S,
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Government, They have got some people.
just show-pieces, and they have bsen put
there.

In the statement, the hon. Minister has
said—I say they sound like a paper tiger—
and I quote:

‘““There is absolutely no justification to
discriminate against the indian Delega-
tion to the ICSC by expulsion or other-
wise.”

We have not understood quite clearly wiat

you propose to do if you continue saying like
this.

Then, in the recent past,
showered enough insults on us.
They organised demonstrations in front of
the Indian Consulate there. They have
made enough fuss on the grant of visas
to the ICSC personnel. On this occasion,
they have done it for six months. Will
the hon. Minister kindly tell the House
what was the duration of the visas that
were granted to the ICSC personnel on
previous occasions.

Now, the last phase has come. They
are insisting on the expulsion of the Indians
from the I.C.S.C. I regret to say that this
is nothing but surrender to the U.S. pres-
sure. That is why they granted irregular,
improper and illegal visas to Taiwanese
who came to . our country. They also allow-
ed a South Vietnamese Parliamentary Dele-
gation to come and visit this country.
That is why they have been so unkind and
insulting to Madams Binh. There wias no
Minister to receive her there. They even
obstructed the landing of a plane on Indian
soil. So, I say, the Government of India
is adopting nothing but an ostrich-like
policy, to hide their head in sand and
consider that others cannot see them.

What are the positive steps that they
propose to take ? Will they consider or
will they discontinue or sever trade and
diplomatic relatiors witn South Vietnam ?
Will the hon. Minister kindly tell us in
clear language and concrete terms what has
been the outcome of the consultation with
the member-countries ?

they have -

in Vietnam (C. A.)

SHRI SWARAN SINGH : It was a
long speech, but the ending was rather
tame. I do not know why he travelled
from South Vietnam to Algeria.

SHRI JYOTIRMOY BOSU : This is
an old feather in your cap.
SHRI SWARAN SINGH: The real

thing is that he is so much obsessed by this
historical background that it clouds his
thinking even of the present problems.

He has not asked me anything except
this : the only question he has asked is
whether we have any intention to sever
diplomatic relations with South Vietnam.

SHRI JYCTIRMOY BOSU Trade

and diplomatic relations.

And also trade relations with Scuth
Vieitnem. My answer is ‘no’.

SHRI JYOTIRMOY BOSU : The
other question was about the outcome of
the discussion that you say was held with
the other Member countries. What you
bave said so far is not clear. (Interruption)

SHRI SWARAN SINGH The out-
come of that discussion is : every effort
should te made to continue the International
Control Commission and every effort should
be made to create conditicns where it
functions from South Vietnan.

SHRI JYOTIRMOY BOSU : When was
it done ?

MR. SPEKER :
vate.

Pref. Machu Danda-

PROF. MADHU DANDAVATE (Raj-
apur) : Recently President Nixon had
declared :

‘““Nothing in our heritage is more
precious than the right to express
ourselves freely on any subject
and the right ef access to the
expression of others.”

-
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As far as the American Government and
their puppets are concerned, they are very
generous 1n offering advice and directions to
other countries, including Inlia, but they
are extrcmely intolerant while unpalatable
views are expressed by other countries Only
last week America expressed hur displeasure
to the Ambassadors of France and India 1n
Washington—displeasure towirds India for
Delhi’s condemnation of air b mbing and
dipleasure towards France tor a call for
return to the Conference table at Paris

Now the I'o eign Relations Com n ttee
ot the Nationil Assembly of Sy ith Vietnam
hate asked lor the mmmediitc expulsion
of the Indun Delegation to th  Internatio
nal Control Commnsion 1 would lhke to
ask whether our Government 15 gding to ask
them whether 1t 1s not the echd of Thar
Master s Voie Is out Government willing
to ask the Souh Victnamese Governmont
also very stoutly When 1t engages itsclf in
a firce war a Vietnam with the help of
electronic technology of Am rica and Asian
mt > wer has at got the morad right to say
th india has not played her role in the
Intaination] Control C ommnston to prevent
the entry of Noith Victnamese forces into
the so called Pemilitarized Zone ? Will out
CGovernment i mly tell them that the Demi
Itirized Zyne ani the ghastly >ruveyud of
the Vietnamese people can nover (o exist at
all 7 lhat i our attitude Will out Govern
ment tell the US  as well as the Soith
Vietnamese Government thit our policy ot
non aliynment and  non iavolvemont  does
not mean any passive neutrality b.tween
aggression and tiecdom but we 1cseive to
ourselves the 11ght to rouse the conscuience
of the world against every form of oppres
sion and aggression as 1s repicsented and
releccd by he US mmperiists 1n thesr
bombing ? To counteract Saigon s pohities
of black mail will our Governnent take a
deterrent step by rasirg this 1ssue of bom-
bing 1in Victnam 1n the United Nations as a
member of the Security Council ? In spite
of 1mtial vacillations, our Government
ultimately recognised the Bangla Desh
Government at a moment which 1t described
as the ‘ripe moment® In a similar, with all
your vacillations to recognise the Provisional
Revolutionary Government of  South
Vietnam will you consider *right stage’ and
accept the Provisional Revolutional Govern-
ment of Vielnam and give 1t recognition at
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some stage as you recegnised the Govern-
ment of Bangla Desh ?

Does the Government reahse the
imnhcations of the move to use the law mn
a severe but just fashion towards the Indian
nationals ? And shall we not tell the Saigon
regime that India would not be deterred by
such thteats as tar as the interests of the
Indian nationals are concerned ? Will our
Government tell the Satgon iulers that, 1n
spite of then threat to India the imperialism
of thur U S masters was already defeated
decisivelv a Dacet and now 1t will be buried
on the land of S)uth Viethim? Are we
going to t Il them decssively this ?

The hon Minister has stated that there
15 ny ¢l v evidene that the United
States 1s backing up South Vietnam I hope
he has not got any adequate evidence with
him to establish that the US Government is
actualty hos ile (o thuir own puppet Govern
ment i South Vie nam

SHRI SWARAN SINGH  All hss sug-
gestions relate to in juiring from ms whether
I will tell svarous thigs  to the South
Vietnimese Government  and to the Umited
States Government o1 11ther n the language
that he his used | would prefer to use
my own language while conveying our view
to the Government s of the United States of
Ame ica nd South  Victnam  He  wili
pardon me if 1 do not adpt his phraselogy

(Intcrruptions)

PROF MADHU DANDAVATE

1 have asked a specific question whether
Gove ament will raise it n
the United Nations and also following
the Bangla Desh Pattern will the Govern

snt costde some monent at the right
moym.nt to 1ecognise the Provisional Revo
lutionary Government of Vietnam ?

SHRI SWARAN SINGH We will do
the right thing at the right time

MR SPEAKER Now, we mave on to
the nex item



